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DIRECTORATE OF INCOME TAX (EXAM)

5t Floor, Mayur Bhawan, Connaught Circus, New Delhi - 110001
F.No. DE/Notification/ITO/ITI/MS/2023/ADG ] ]\ Dated :18.07.2023

To,

1. All Pr. Chief Commissioners of Income Tax,;
2. All CCsIT/Pr. CsIT/CsIT(In-charge of Examination).

Subject :- Notification - II for Departmental Examinations - 2023 for
Income Tax Officers (ITOs} & Income Tax Inspectors [ITIs)

—reg.

Madam /Sir,

I am directed to refer to Central Board of Direct Taxes (CBDT)
decision in file of even number dated 17.07.2023 on the above subject
and to communicate the following: -

ITO/ITI Examination - 2023

(a) The Departmental Examinations - 2023 for ITOs and ITIs posts
shall be held in Online Mode, in accordance with the Amended
Departmental Examination Rules, 2009, for ITOs and ITIs
respectively.

(b)  The schedule of the Examination has been enclosed as Annex-1.

{c) Syllabus would be the same as was applicable for 2022
Examination.

(d)  In Online Mecde of Departmental Examination, question papers will
be displayed on screen and answers will be captured by click of
button for objective papers. However, for Subjective Paper (ITO
Paper-1V), the Competent Authority has accorded approval to

conduct this exam in offline mode. As such, for Paper IV of the ITO



Exam, question papers will be in physical form only, and answers
by the candidates will be recorded in Paper format on answer
booklet provided by the Department.

All In-charge of Examinations are required to make necessary
arrangements for providing answer sheets for subjective paper only
(i.e. Paper-IV Income Tax & Accountancy of DE, 2023 for ITOs).

All In-charge of Examinations are required to make necessary
arrangements for conduct of exam including sitting arrangements,
provision of answer sheets, invigilation etc. for Subjective Paper (ITI-
Paper-V i.e. Hindi & Paper-VI ie, Examination of accounts for
partially qualified and betterment candidates of Old Pattern only
and ITO-Paper-V i.e. Office Procedure for partially qualified and
betterment candidates of Old pattern only) & Paper-VI Examination
of Accounts & Language test for partially qualified and betterment
candidates of Old pattern only).

As regards eligibility, the Departmental Examination -2023 for
ITOs/ITIs shall be held on the basis of the eligibility criteria as
circulated vide Directorate’s Instruction F. No. EG (20}(8)
Restructuring / 2001 /DIT/Pt. File dated 30.03.2007 (copy enclosed
as Annex-II). The eligibility criteria of Steno Grade II for ITO Exam
would be the same as modified by CBDT in
F.No.DE2012/Notification/DIT (Exam)/2251 dated 11.07.2012.
Accordingly, only that Stenographers Grade-II are eligible to appear
in ITO Examination who have completed 5 years of regular service
alter induction and have passed the ITI Exam (copy enclosed as
Annex-III}.

The effective date of passing the Examination shall be governed by
this Directorate’s Instruction F. No. DE / Delhi / Effective Date /
DIT / 2011 / 3886 dated 22.12.2011 {copy enclosed as Annex-IV]).
The Amended Department Examination Rules 2009 do not place
any age bar for taking ITO and IT] Examination for the new pattern

candidates. As per letter No. 1203 to 1221 dated 01.07.2016, no age



bar exists for partially qualified candidates of old examination. The
number chances for all categories of candidates, including SC/ST

candidates availing betterment chance, is limited to ten.

2. The candidates shall fill the application form online on the website:

www.incometaxindia.gov.in. The candidates would be able to fill the

online applications from 20.07.2023 (10 a.m.) onwards. The last date for
filing the online application form and the submission of print out by the
candidates to respective Pr. CCsIT / CCsIT / Pr. CsIT / CsIT (Incharge of
Examination) concerned shall be 11.08.2023 (8:00 p.m.). No
application form will be accepted after this. The Pr. CCsIT / CCsIT /

Pr.CsIT / CsIT (Incharge of Examination) will be given a link for online

verification/certification of the application of the candidates. After
verification the Pr. CCsIT / CCsIT / Pr. CsIT / CsIT (Incharge of
Examination) concerned shall scan all the application forms so received in
their respective regions. The roll number wise scanned forms shall be sent
to this Directorate in CDs. The physical forms (print-outs after attestation

and certification} shall also be sent to this Directorate as in the past.

3. Following points may be kept in mind by candidates while {illing the

application forms-

(a) The candidates should carefully fill the application form after
reading the instructions printed above the form.

(b) Only one application form has to be filled by a candidate.

() The previous records of the candidates will be reflected against
his/her roll number in the application form and he/she will be
given an option to raise a query, if any data is incorrect.
However, his/her claim would be accepted only after verification.
The candidates who are appearing for the first time would fill the
information as available with them which will be accepted only

after verification by the Pr. CCsIT/CCsIT/Pr. CsIT/CsIT



(e)

(g)

(h)

(i)

0)

4.

(Incharge of Examination) and this Directorate. Such first timers
will be allotted new roll numbers.
The candidates who are changing their category from 'PQ to
Normal' or 'Normal to Betterment' will be able to do so only after
approval of this Directorate after verification by the Pr.
CCsIT/CCsIT/Pr.  CsIT/CsIT  (Incharge of Examination)
concerned.
The candidate is required to upload a scanned passport size
photograph and his/her scanned signature in jpg format in the
online application form.
A copy of the printout of the application form may be retained as
acknowledgement.
The application printout that is to be submitted should be handled
carefully and SHOULD NOT BE FOLDED / PUNCHED OR
CRUSHED.
Candidates who do not submit a printout of the application
form to Pr. CCsIT/CCsIT/Pr.CsIT/CsIT (Incharge of

Examination) concerned for verification will not be permitted
to appear in the examination merely on the basis of online
submission of the application.
The facility of reprint' of submitted application form has been
provided to the candidates.
If any modification is required to be made to the uploaded
photograph or signature, a candidate will have to report it to the
Pr. CCsIT/CCsIT/Pr. CsIT/CsIT (Incharge of Examination}

concerned.

It may kindly be ensured that the application forms are correctly

filled by the candidates and duly forwarded from respective Incharge of

Examination office, for which there is a designated space in the

application form itself. The number of chances availed by candidates

must be verified with due care.



5. It is further added that the candidates who have already qualified a
paper/examination are not eligible for re-appearing in that
paper/examination, except for betterment candidates who are allowed to
appear in examination for bettering their scores once they have qualified

the entire examination as a reserved candidate.

Yours sincerely,

(Sanj§ Pandegp

Addl. Director General (Exam)

Encl. : As above.

New Delhi
worg el / Pandey
oy A

Addl. Direclor General of Incoma Tax-2
W v fiETE

Human Resource Dun{npm_unl

e s B A,
Ceniral Board of Direct Taxes, Hew Dathi



Annex-I

Time Table for Departmental Examination 2023 for ITO/ITI

S. | DAY/DATE ‘SUBJECT 8 TIME

No.
1st Session 2nd Session i
(ITO Exam.) (ITT Exam.)

1. Paper-I - Papér.—I ' ]
Monday Income Tax Law and Income Tax Law and
11.09,2023 | Computation Computation

(Without books) (Without books}
(Objective Type) (Objective Type)

10:30 AM to 12:30 PM | 2:30 PM to 5:30 PM

2. Paper-2 Paper-2
Tuesday Advanced Accountancy | Book Keeping
12.09.2023 | (Without books) (Without books)

(Objective Type) (Objective Type)

10:30 AM to 12:30 PM | 2:30 PM to 4:30 PM

3. Paper-3 Paper-3
Wednesday | Allied Laws Allied Laws
13.09.2023 | (Without books) (Without books)

(Objective Type) (Objective Type)

10:30 AM to 12:30 PM | 2:30 PM to 4:30 PM

4. f’aper—Z Paper —4 Office
Thursday Income Tax & Procedure
14.09.2023 | Accountancy (Without books)

(Combined Practical) (Objective Type)

(With 1T Act & Rules) 2:30 PM to 4:30 PM
(Subjective Typej
10:30 AM to 1:30 PM

Paper -5 Paper-5
5. | Friday Office Procedure Hindi
15.09.2023 | (For Partially (Subjective Type)
Qualified and 2:30 Pm to 3:30 Pm

Betterment &




candidates of Old
Pattern only)

(Without books)
(Objective Type)

10:30 AM to 12:30 PM

715aper—6 -
Examination of
Accounts

(For Partially
Qualified and
Betterment
candidates of Old
Pattern only)

3:30 PM to 5:30 PM

Saturday
16.09.2023

Paper-6

Examination of
Accounts & Language
Test

(For Partially
Qualified and
Betterment
candidates of Old
Pattern only)

10:30 AM to 1:30 PM
&

Language Test (Hindi
Translation}

2:30 PM to 3:00 PM
Part -II

Language Test (Oral
Test)

3:30 PM onwards
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F Mo, EGR0IBResrucunngs 200) Ot fide
Ay fAderey Gnyme 3 dar udam
RECTORATE OF INCOME.TAR (INCOME-TAX & AUDIT)
e arsrers, vsea Rwmr
Minisiey of Fionnce, Depariment of Revenwe
iy wfFer, gy st el wd, A% REEh- 1 00
5" Floor, Mayur Bhawan, Connaught Gircus, New Deflvi 110001,
Oaled 30-93.2007

Sub: Eligibility norms tor Departmental Examinations 2006 —~
(h  Ministerlal Staff (I} ITIs & (i) 1TOg ~

Instruction Regarding -

The Depathuental {xammation 2006 for Minlslerial Staft. Inspectors of noome Tas
andd Inzame Tax (ificers was beld as a [ast chance for employess lo clxar thai papers Lasde:

the Lxarination Rules 1998 alter a gap of alzoul 3 years in Qotober, 2006, The aligisity lor

such axams wos 1o ha delernuied o the basls of Eliginhly Rules 1598

Tha aligivle cadres as per Exanunation Rules 1888 underwant a change after resinicluning
in 2001 due {o change i the dosignations. This creaicd some canfusion as o the efgbiling of
post resluctuing designations for vanous levels of evapunatinna (& Minusterial “aff 4T s ane
ITQ's Examinalions teading fo represontations from conployeces ang clarifications Leing saught

from Commissioners v charge of exams in vatieus Cadie contioliing GCs 1T charges

. ryey W P ol PR 1) insilye
O Ihe Hhove Rllhjﬁ‘-ﬁ[ q |f1,|;.}i‘1|'{‘_| !1!{?&_‘,1![\,(;] was held on )/030( whigrein e fosihivey LL*
dercrsions waen taknn by the Roncd o conipiiince
s Eirpitd ; fFyamarie af Evanursatinoe
lha post reslnieluring eadres which would vow be ebgible (or Departmental £« =
o nosl resinelunnd ‘

U006 {or (i) Ministerial Stalf (H} 1TIs & (i1 1705 anall be as ollows



Ministerial Staff Examlinatlon

1. T.A(having passed Computar Tast)
2. Steno Grade |, II, Il

3 LDC including Hindl Typist

4, Sr. TA

Income Tax Inspactora Exarination

Posl reslmclurlng desfgnatlons which are eligible are !

All Tl {for confirmation)

Offica Superimandents

T.As (those having alreaiy passad Ministerlal Slaft Exam.)

Sr. T.Az {those having glready passed Ministerlpl Stafl Exam.)

Sterio Gr. MMl, 1i, | (those having alteady passed Minlsterial Staff Exam.)

S

t

ingomy Tax Offlcers Examination |

© Past restructuring designations which are ajigible aré .
-1, It : |
Office Superintendent, !f nlready passed ITl E)Tam
Sr. T.A, It already. pass;ed IT| Exam. [
T.A Il already passed IT! Exam.

Steno Gr. 118 |, If already passed IT) Exam.

L

'.oa.&s»

This notification shdll notapply to adhue amployees even in oligible cadres. The above
igibfhty criteria-1g drawn from the Examinauan Rule 1998 by parlty of deglgnalions and shali
apply only to Departmentat Examination 2006. !

-.‘ —~ ﬁ;i -
- =

{Dr. Poonam K Saxena)
Direcfor of income Tax (IT)

/35}-]0'*
Joint Direclor 4f Income Tax s )

Copy fo: 1. All Chief Commisslonars of Incameé Tax
2, All Diractor Generals of Income Tax



Annet - I

&

Directorate of lncome-Tax (1T)
Central Board of Direct Taxes
5" Floor, Mayur Bhawan
New Delhi-110001

F.No. DE-2012/Nodilleation/DIT(Exam) 225/ Dated : 11.07.2012

To
All Chief Commissioners of Income Tax (Cadre controtling),
AN CIT (incharge of Cxamination)

Madam/sir,

Subject - Ettgibility of Stenographers for uppearing in I'TO
Examinations 2012 - rep.

As por De 201 2/Notiticatio/DIT(Exam 1607 dated 04.06.20172, the eligibility criteria
for Stenographers appearing in 1TO Examination is Stenograplter Grade 1 and 1 (if already
pussed F1T Examy) in {PB2 Rs. $300-34800 ¥+ Rs 4200 (GP)].

‘The Directorate teccived a number of representations from ersiwhile Stenographer Grade
I, now techristened Stenographer Grade 11, secking permssion w appear in [TO Lxarmination
2012,

The matter was considered by Board. Accordingly, tn partial modification of Noofication
dated 04.06.2012, the eligibility of stenographers for appearing in the Departmental Examination
2002 for 110 15 as under -

Frstwhile stenographer Grade HE and now redesignated as stenagrapher Grade-IT in ferms

of CBDT notification dated 30.09.20]0 who have completed flve years regular service after
induction and passed 1'T1 Exam,

Stenographer Grade- 1, if ulready passed UT] Exam

Yours sincerely,

s
(G K Mahdshwart)
Director of Incame Tux (11}
New Tielin



, WA - ig
Directorate of Incorne=tac {IT) 61‘_—1-

Central Board of Dltect Taxes
Department of Revenue
Minisgty of Fingrice
New.Delli~110001:

Fihp., RE/Delhl/Effective. Date/DIT/201%, X8 Date: 22.12.2011
T

All Cadre Gontrolling:Chief Comimissionersof ncome Tay,
AITEIT (In-charge-of Exanini) (BY hame]

Maadam/Sir;

Suby- Bffertive dutd of pdssligof Examindtiony~ Instryction rep.

" The CBOY Instruction:£: Ko A- 32013/4/2000:Ad. W dated 18.07. 2000, wiieratn the date
af pasging the Examihgtion was uedfoued from the: last date of the Exammatjon was rmodified
hyl |nstrvction F-Ne. DA “42/1995/CAT Cuitacla/EOGE/DlT/GW dated 22.0%.2009.

4, The:medification was mecessitated inthe ﬁgﬁt of'thé decision-of the Hon'bleorissa High
Cowrt il WE, (G 45, 224 ¢f. 2003 dated BIIQ2008 Hithe caseiat Unidi Qf Inedis & QOrs, Vs
Kighore Chavdra Mohanty- & Ors; Inthe said ]udgement Horilble Gilssa H:gh ‘Gourt has-also

referfed o the decmnon afthg HoRble bupwme court in WPSE VE. Afaya Klimsr Das & Others
[Civil Appeal No. 6295 of 2001 dated 10 0_9 "DOJ.]

2. As perthe modified Instrystion dated 22.5:2009 it was decided that; hencaforth, the
effective Nate of passing 6F-Exarnimation shill b the date of degldration of rasult by the
Divectorate of -Icome: Tax: {(IT) In the gase: of 'i'[,‘Qs,-{I',l‘ls Examination: and by the COT/CIT
{Incharge:6f Examination) in thie case.6f MS. Examinatian:

4, However patia. 4 of the: [hstiuction dated 22.5:2009 stated that in,a ¢ase where. the
Examination s hgld ina particular Calapdat yadr and the result tiiereof i declared in any
subseguent-calendar year, the: gffective date of passing the Ezaminatien: shall e deermed 1o be
the 1% aF lantaty of the calendyr year 1t whith the fesult has been dbblamd

8.. The matter hus been reconsidéred in th Board Mieetiny leld on. 24 Navgimbar 2011
und lt-hasbeen de(‘idbd Ve modtl'-,f Instruetion F. Mos OA~ J42[199’5/LAT[ uuack/‘?UOZ/DlT/SEB?
dqtpd 3205, 2009 by delgting pard 4 fram it pidspgctiVely e with RIfES from Depaftmental
Examinatiori= 2011 onyvards:

Yours Faithfully,
f} %

\*__.,rfm ~

Dr. Preetl Jain Dns
© Addl. DiT(Exami.) (OSE]
New Delht,



AMENDED DEPARTMENTAL EXAMINATION RULES FOR
INCOME TAX OFFICERS - 2009
(Effective from 2023 Examination onwards)

Short Title and Commencement

These Rules may be called the Amended Departmental Examination Rules for
INCOME TAX OFFICERS, 2009. These Rules will be applicable for the
Departmental Examination from the calendar year 2023 and onwards.

RULE - I Definitions :
In these Rules, unless the context otherwise requires

a) Authority for Departmental Examination for Income Tax Officers means
Director of Income Tax (Exams) New Dclhi on behalf of the Central Board
of Direct Taxes, New Delhi

b) Betterment Chance means further chance(s) allowed to SC/ST
candidates under these Rules [or attaining the pass marks prescribed
under these Rules for the General candidates for passing the individual
papers and qualifying the examination on own merit,

¢) New Pattern Examination means the cxamination held under
Departmental Examination Rules for Income Tax Officers-2009 as
amended from time to time

d) Old Pattern Examination means the examinations held under the
Departmental Examination Rules for [ncome Tax Officers 1998 as
amended from time o time.

e) Partially qualified candidate mcans the candidate who is yet to qualify
two or less papers of the Old Pattern of examination.

Explanation: For the purposcs of Clause (e}, Income Tax Law Part-i &
Income Tax Law Part-Il of the Old Pattern examination shali be
considered as one paper

() Periodicity of the examination means once a year, preferably in the
first half of the calendar year. This is, however, subject to change at the
discretion of the Director of Income Tax (EExams). The Director of Income
Tax (Exams) will notify the exact dates of examination and fix the time
table, well in advance of the examination.

g) Reviewing Authority means Director General of Income Tax (HRD}), New
Delhi

RULE - II : Chief Commissioner of Income Tax/Commissioner of Income Tax
- In-charge Of Examination

A Chief Commissioner of [ncome Tax / Commissioner of Incomc Tax
nominated by the Chief Commissioner of Income Tax (Cadre Controlling) shall be
responsible for the proper conduct of the Departmental Examination for Income
Tax Officers in that Region/Charge. The Chief Commissioner ol Income Tax shall
authorise the Chief Commissioner / Commissioner of Income Tax so nominated:

= Page Tol-10



{a) Lo receive applications from the candidates appearing in the examinalion
in the prescribed proforma, and forward the same within the notilied time
after certilying the correctness of the particulars as provided in Rule-XI of
these Rules;

(b] to intimate to the Director of Income Tax (Exams] the requirement of
question papers;

(¢} to furnish all statements that have a bearing on the conduct of the
examination in the form as prescribed by DIT(Exams) from time to time;

(d) to make all arrangements for the proper conduct of the examination and
declaration ol results thereof, distribution of question papers, prescribing
the procedure in the Examination Hall ctc.

(e) to perform such other essential [unctions not covered by Sub-Rules ll(a)
to I1(d) as may be decmed necessary by the DIT (Exams).

RULE - III : ELIGIBILITY

Eligibility of the candidates to appear in the Departmental Examination for
Income Tax Officers shall be as under:

1. Income Tax Inspectors who have passed the Departmental Examination for

Inspectors.
2. Office Superintendent, who have passed the Departmental Examination for
Inspectors.

3. Senior T.A.,, who have passed the Departmental Examination for
Inspectors.

4. T.A., who have passed the Departmental Examination for Inspectors.

5. Steno Gr. Il & I, who have passed the Departmental Examination for
Inspectors.

6. Steno Gr. Il and now re-designated as Stenographer Grade-1I who have
complcted five years regular service alter induction and passed IT] Exam.

Provided that the partially qualified candidates of the Old Pattern
Examination shall also be ecligible to appear, for the ungualified papers/paper
only, in the New Pattern examination 2010 and subsequent years as per paper
matching schedule given in Rule V(B] below subject to the age limit and ceiling of
number of chances stipulated in Rule [V(ii) below.

This eligibility is for the limited purpose of allowing the Old Pattern
candidates, the concession of passing the unqualified paper(s) of the Old Pattern
and shall lapse as soon as they reach the age limit/ chance ceiling stipulated
below in Rule [V (ii)

Provided that the SC/ST candidates, who have fully qualified the old pattern
or new patlcrn examination in the past with relaxed standards, shall also he
eligible to take the examination for betterment ol their results subject to the
ceiling of number of chances stipulated in Rule IV (A) below.

RULE - IV : CHANCES PERMISSIBLE AND AGE LIMIT

Page 2 of 10



i} For New Pattern candidates

{a) A maximum of 10 number of chances may be availed of by a candidate;
(b) There shall be no bar on age limit for appearing in the Departmental
Examination

EXPLANATION(s) : In calculation of maximum number of ten chances, the
chances, availed by the candidates prior to the 2009 Examination shall not be
taken into account. In the calculation of maximum number of chances actually
availed by the candidate, the chances for which he is allowed to appear in the
Examination shall be taken into account irrespective of the fact whether the
candidate takes the examination or not. Once a candidate has been permitted (o
appcar in the examination, withdrawal of candidature shall not be allowed.

(¢) The candidates who have already qualified a paper/examination are not
eligible for re-appearing in that paper/examination, except for
betterment candidates who are allowed to appear in examination for
bettering their scores once they have qualified the entire examination as
reserved candidate.

ii) For Old Pattern candidates

(a) The age and number of chances for these candidates shall be same as laid
down by Rule IV of erstwhile Departmental Examination Rules for ITOs -
1998 i.e. the age of the candidate on 1st April of the year of Examination
should not exceed 55 years (in the case of SC/ST candidates there shall be
no age limi) and the maximum number of chances a candidate can avail is
ten.

EXPLANATION: For the purpose of counting the number of chances available to
a candidate for availing the concession mentioned in 18t Proviso to Rule 1l above,
the number of chances already availed by the candidate under the Old Pattern of
examination shall be taken into account. In the calculation of maximum number
of chances actually availed by the candidate, the chances for which he is allowed
lo appear in the Examination shall be laken into account irrespective of the fact
whether the candidate takes the cxamination or not. Once a candid:ate has been
permitted to appear in the examination, withdrawal of candidature shall not be
allowed.

{b)The candidates who have already qualified a paper/examination are not
eligible for re-appearing in that paper/examination, excepl for
betterment candidates who are allowed to appear In examination for
bettering their scores once they have qualified the entire cxamination as

reserved candidate.

Rule - IV [A) ;- Betterment chance for SC/ST candidates
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(a) The SC/ST candidates, who have fully qualified the Departmental
sxamination either under the Old Pattern or under the New Pallern with relaxed
standards, shall be allowed tfturther chance(s) to take examinaticn for
improvement/betterment of the result in the respective paper(s] subject to the
overall ceiling of ten chances stipulated in Rule IV. For this purpose, the number
of chances already availed by the candidate in qualifying the examination under
the respective pattern shall be taken into account. The candidates who have not
fully qualified the examination are not eligible to avail betterment chance for
improvement of the result in the respective paper(s).

(b) The SC/ST candidates, who have gualified with relaxed standards in the
Old Pattern, shall be permitted to take the corresponding matching paper(s) only
as per matching schedule given below in Rule V(B

(¢) The SC/ST candidates, who have qualified with relaxed standards in the New

Pattcrn, shall be permitted to improve thceir results by appcaring in the paper(s)
given below in Rule V(A].

RULE - V ;: SUBJECTS OF THE EXAMINATION

(A)For New Pattern candidates (including for New Pattern SC/ST
candidates availing betterment chance|

‘ Sl SUBJECT | Type | Maximum |
FNO B - == e - ! Marks
| 1. | Paper-1 Income Tax Law and Computation | Objective 100
(Without books] |
2. | Paper-2 Advanced Accountancy (Without books) . Objective | 100
3. | Paper-3 Allied Laws (Withoul books) Objective | 100
4. | Paper-4 Income-tax & Accountancy (Combined Subjective 100
’ Practical) (With [.T Act & Rules) B

(a) Each of the 3 objective type papers (Paper 1 to 3) shall consist of 100
questicns to be attempted in 2 hrs. Thus cach question shall carry 1 mark.

(b) 1/8 mark shall be deducted for every incorrect answer for the objective
typc papers.

(c) The subjective paper {(paper 4) shall be of 3 hours and shall be a test of
candidates’ application skills in ‘Income-tax law and computation' &
‘Advanced’ with each of these subjects represented in the proportion of
50:50.

(d} For the purposes of paper 4, only Bare Act/ Rules or basic ready reckoner
containing tax tables, depreciation rates, capital gains index shall be
allowed to be carried into the examination hall.

(e) No scientific calculator, mobile phone or any other electronic gadget ts
permitted to be taken into the examination hall, however the arithmetic
calculator is permitted.
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(B)For partially qualified Old Pattern candidates/ Betterment chance

candidates of old pattern

The paper matching schedule shall be as under:

's. Unqualified | Matching Paper(s) to | Paper(s) to be Type Maximum
No. Paper of Old be taken by the specifically Marks
Pattern candidates in the set for
New Pattern partially
qualified
! Old Pattern
‘ candidates
| . onty ]
1. IT Law-1 & II | Paper-1 :- Income Objective 100
' Tax Law and
Computation
| (Without Books) and ) -
Paper-4 :- (IT & Subjective 100
Accountancy)
Combined  Practical
I ] (With I.T Act & Rules] . 4_ =i )
2. Book Paper-2:- Advanced Objective 100
Keeping Accountancy
1 (Without Books) -
3. Other Taxes | Paper-3:- Allied Laws Objective 100
L ) (Without Books) )
4, Office | —memmmmemm Paper-5 as per | Objective 100
Procedure Old Syllabus
(Without
. - . _ 3 Books)
5. Examination | — -------m-m---eooo- Paper-6 To be 150
of Accounts conducted by | Subjective
& language the concerned
Test CCIT/CIT
(Examination)
as per past
= re= practice — - N

(a) Each of the four objective type papers {Paper 1, 2, 3 & 5) shall consist of
100 questions to be attempted in 2 hours Thus each question shall carry 1

mark.

{(b) 1/8™ marlk shall be deducted for every incorrect answer for the objective

type papers.

(c) The subjective papers [Paper 4] shall be of 3 hours and shall be a test of
candidates’ application skills in ‘Income-tax Law and computation’ &
‘Advanced Accountancy’ with each of these subjects represented in the

proportion of 50:

50.
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(d) The Examination of Accounts & Language Test shall be of three hours &
forty five minutes and have the same format as in the Old Pattern

(e) Candidate have to pass Paper 1 & Paper 4 together

(f) For the purposes of paper 4, only Bare Act/ Rules or basic ready reckoner
containing tax tables, depreciation rates, and capital gains index shall be
allowed to be carried into the examination hall.

(g) No scientific calculator, mobile phone or any other electronic gadget is
permitted to be taken into the examination hall, however the arithmetic
calculator is permitted.

RULE - VI : PASS PERCENTAGE

For New/Old Pattern candidates and PwBD/SC/ST candidates

(a) A candidate will be declared to have completely passed the Departmental
Examination for 1TOs if he/she secures a minimum of 50% (45% in the case of
PwBD /SC/ST candidate) in each of the subjects referred to in Rule V above
and 50% marks in aggregate (45% in the case of PwBD /SC/ST candidate). No
further relaxation of standards will be considered or admissible in favour
of any candidate from any category whatsoever.

(b) A candidate who has secured 50% (45% in the case of PwBD/SC/ST
candidate) or more marks in a particular subject or subjects in one
examination will be exempted from appearing in that subject or those subjects
in the subsequent examination. For the purpose of reckoning 50% marks (45%
in the case of PwBD/SC/ST candidate} Paper- 1 ‘Income Tax Law &
Computation’ & Paper 4 ‘Income Tax & Accountancy’ (combined practical} will
be treated as one subject for Partially qualified old pattern candidates and
Betterment chance candidates of old pattern

(c) Marks in any paper being a fraction like %, %, % shall be rounded off to
the nearest whole number i.e. 39% shall be rounded of to 39; 3¢% & 36%
shall be rounded off to 40;

(d) A candidate, who appears for two unqualified papers of the Old Pattern and
does not qualify the prescribed matching papers in the New Pattern and at the
same time exhausts his number of chances stipulated at 1V(ii) above, would
not be allowed the benefit of carryover of exemption of the qualified matching
paper when he/she shifts to the New Pattern of Examination

RULE - VI-A: GRACE MARKS

A candidate may be allowed a maximum of seven grace marks in the following
manner
a) Where a candidate is fully qualifying the examination, in a year, the whole
of seven grace marks may be allowed in one paper subject to the condition
that no grace marks have been availed in any paper in the same or previous
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examination in obtaining exemption from reappearing in any paper of that
examination,

b) Where a candidate has already availed grace marks in the past in passing
individual paper(s) in the same or previous examination, the grace marks
already availed shall be reduced from the maximum permissible seven grace
marks and the balance if any, shall be allowed to the candidate.

¢) For the purposes of obtaining exemption from re-appearance in individual
papers a maximum of two percent of the total marks of the paper shall be
allowed as grace marks.

RULE - VII : TREATMENT OF CANDIDATE USING UNFAIR MEANS
A candidate who is or has been found to be indulging in any one or more of the
following :

i. Obtaining support for his candidature by any means;

il. Impersonating;

iii. Procuring impersonation by any person,;

iv., Submitting fabricated document or documents which have been
tampered with;

v. Making statements which are incorrect or false : suppressing material
information;

vi. Resorting to any other irregularity or any other improper means in
connection with his or her candidature for the examination or in
connection with the result of the Examination;

vii. Using unfair means in the examination hall;

viii. Misbehaving in the examination hall in any manner and

ix. Attempting to commit or as the case may be to abet in the commission
of all or any of the acts specificd in the foregoing clauses.

x.  Stealthily or forcibly taking or attempting to take the answer sheet out of

examination hall

May, in addition to rendering himself/herself liable to criminal prosecution and
disciplinary action under the appropriate rules, will be liable tc any one or more
of the following penalties:

(a)

(b)

(e}

to be disqualified by the Competent Authority from the examination for
which he/she is a candidate and be declared as failed obtaining Zero
marks in all the papers in which he/she appeared in that Examination.

to be debarred either permanently or for a specified period by the
Competent Authority.

to be given an adverse entry in the Annual Performance Appraisal Report
by the Controlling Officer / Reviewing Officer on the advice of the
DIT(Exams}.

Explanation I : “Competent Authority” shall be the DIRECTOR OF INCOME TAX

(Exams], New Delhi.
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Explanation II : A candidate found in possession of any paper, book, note or any
other material, the use of which is not permitted in the examination hall shall be
deemed to have used unfair means in the examination hall. Candidates
communicating with each other or exchanging calculators, chits, blotting papers
etc. {on which something is written) shall also be treated to have used unfair
means.

RULE - VIII : PROCEDURE FOR AWARD OF PUNSIHMENT

(a) The Competent Authority shall issue a memorandum to the candidate
requiring him/her to submit his/her explanation within 30 days (which
may be extended at the discretion of the Competent Authority in
appropriate case for sufficient reasons) of the receipt of the memorandum
of charges of which he/she has been found guilty.

(b) The Competent Authority shall examine all the material available on record.
After making a careful evaluation of the said material on record, if the
Competent Authority arrives at the conclusion that the allegation against
candidate stand proved either wholly or partly, he/she shall proceed to
determine the punishment to be imposed and pass appropriate order in
writing.

RULE - IX : REVIEWING AUTHORITY

(a) A candidate aggrieved by the order of punishment by the Competent
Authority under Rule-VIII may within 30 days of the receipt of the said
order represent to the Director General of Income Tax (HRD), New Delhi for
the review of the punishment order. The Director General of Income Tax
(HRD), New Delhi shall have the powers to condone the delay in filing of the
review petition for a further period of 30 days from the date of receipt of the
said order of punishment by the candidate.

(b) The Director General of Income Tax (HRD), New Delhi after going through
the facts reported to him/her appraising the evidence on record and the
representation of the candidate, shall pass appropriate orders in writing.
The order passed by the Director General Of Income Tax (HRD), in respect
to all matters connected with the imposition /modification or revocation of
the punishment shall be final.

RULE - X : REVALUATION & REPRESENTATION

a) No request shall be entertained under any circumstances for
revaluation or re-totalling of the Answer-scripts for the objective type
papers.

b) The request for recounting of marks will, however, be entertained for
the subjective type paper, if a representation is submitted by the
candidate to the Chief Commissioner/Commissioner {In-charge of
Examination] within 45 days from the date of issue of the result by the
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Directorate or 30 days of the declaration of the result by concerned
CCIT/CIT (Exam) whichever is earlier.

For this purpose the date of uploading of result on the departmental web site
“incometaxindia.gov.in” shall be taken to be the date of issue of result by the
Directorate.

RULE - XI : APPLICATION FOR APPEARING IN THE EXAMINATION

a)

b)

The application for appearing in the examination will be made by the
candidate to the jurisdictional Chief Commissioner of Income Tax /
Commissioner of Income Tax (Incharge of Examination) in whose region
or charge he/she is posted at the time of applying for the examination.
The application will be made in the prescribed format as and when
called for, after the declaration of the results for the preceding year by
the CCIT / CIT (Incharge of Examination],

The application received after the last date notified for the purpose,
shall be summarily rejected without assigning any reason and no
correspondence in this regard shall be entertained

No request for change of examination centre shall be entertained unless
the same is due to transfer of the candidate subsequent to submission
of application form.

[n the event of transfer of the candidate subsequent to submission of
application, the candidate shall forward a copy of the previous
application form along with (ransfer order through the CCIT/CIT
(Examination} in the new charge to the Directorate.

All candidates are required to retain a photocopy of the application form
submitted by them,

RULE - XII ; LIST / STATEMENT TO BE SENT BY THE CIT, IN-CHARGE OF

EXAMINATION

The Chief Commissioner of Income Tax/Commissioner of Income Tax

(Incharge of Examination) shall send the following lists of statement to the
Director of Income Tax (Exams):

(1)
|

List “B” of the candidates allowed to appear as per| Within 15 |
permission granted by the CCIT/CIT (Incharge of| days of the
Examination]) including the Roll Nos. allotted to the | conclusion of
candidate and the exemption marks obtained by them in | examination.
different subjects in earlier years’ examinations in the
prescribed proforma. The absentees in the examination in
| any particular subject(s) must be marked ‘A’ in Red ink.
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RULE - XIII : RESULT OF THE CANDIDATES

The result of the examination will be compiled in the Directorate and
communicated to the Chief Commissioner of Income Tax /Commissioners
(Incharge of Examination). The Chief Commissioner/Commissioner (In charge of
Examination) will announce the same to the candidates showing the marks in
each subject. They will declare the names of the candidates who have passed the
examination fully and send the list of fully successful candidates to the Director
of Income Tax (Exams), Director General of Income-tax (HRD) and the CBDT
within 15 days of the declaration of the results.

Explanation:

(a) Delay in conduct of Examination or declaration of the results shall not give
rise to any rightful claim to the applicants for being considered for
promotion for vacancies of the year by deeming to be eligible as on 15t of
January of the relevant vacancy year irrespective of when the Examination
is held and when the results are declared;

(b) No relaxation, whatsoever, would be given to any categories of employees
on account of delay in conducting Examination or declaring the results

thereof.
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AMENDED DEPARTMENTAL EXAMINATION RULES FOR
INCOME TAX OFFICERS - 2009
(Effective from 2023 Examination onwards)

Short Title and Commencement

These Rules may be called the Amended Departmental Examination Rules for
INCOME TAX OFFICERS, 2009. These Rules will be applicable for the
Departmental Examination from the calendar year 2023 and onwards.

RULE -1 Definitions :
In these Rules, unless the context otherwise requires

a) Authority for Departmental Examination [or Income Tax Officers means
Director of Income Tax (Exams) New Delhi on behalfl of the Central Board
of Direct Taxes, New Delhi

b) Betterment Chance means [urther chance{s) allowed to S8C/ST
candidates under these Rules for attaining the pass marks prescribed
under these Rules for the General candidates for passing the individual
papers and qualifying the examination on own merit,

c) New Pattern Examination means the examination held wunder
Departmental Examination Rules f{or Income Tax Officers-2009 as
amended from time to time

d) Old Pattern Examination means the examinations held under the
Departmental Examination Rules for Income Tax Officers 1998 as
amended [from time to time.

¢) Partially qualified candidate means the candidate who is yet to qualily
two or less papers of the Old Pattern of examination.

Explanation: For the purposes of Clause (e), Income Tax Law Part-l &
Income Tax Law Part-1l of the Old Pattern examination shall be
considered as one paper

f) Periodicity of the examination means once a year, preferably in the
first half of the calendar year. This is, however, subject to change at the
discretion of the Director of Income Tax (Exams]. The Director of Income
Tax (Exams) will notify the exact dates of examination and fix the time
table, well in advance of the examination.

g) Reviewing Authority means Director General of Income Tax (HRD), New
Delhi

RULE - II : Chief Commissioner of Income Tax/Commissioner of Income Tax
- In-charge Of Examination

A Chief Commissioner of Income Tax [/ Commissioner of Income Tax
nominated by the Chiel Commissioner of Income Tax [(Cadre Controlling) shall be
responsible for the proper conduct of the Departmental Examination for Income
Tax Officers in that Region/Charge. The Chiel Commissioner ol Income Tax shall
authorise the Chicf Commissioner / Commissioner of Income Tax so nominated:
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(a) to receive applications from the candidates appearing in the examination
in the prescribed proforma, and forward the same within the notified time
after certifying the correctness of the particulars as provided in Rule-XI of
these Rules;

(b} to intimate to the Director of Income Tax (Exams) the requirement of
question papers;

(e) to furnish all statements that have a bearing on the conduct of the
examination in the form as prescribed by DIT{Exams) from time to time;

{d) to make all arrangements for the proper conduct of the examination and
declaration of results thereof, distribution of question papers, prescribing
the procedure in the Examination Hall etc.

{e) to perform such other essential functions not covered by Sub-Rules ll{a)
to If[d) as may be deemed necessary by the DIT [Exams].

RULE - IIT : ELIGIBILITY

Eligibility of the candidates to appear in the Departmental Examination for
Income Tax Officers shall be as under:

1. Income Tax Inspectors who have passed the Departmental Examination for
Inspectors.

2. Office Superintendent, who have passed the Departmental Examination for
Inspectors.

3. Senior T.A., who have passed the Departmental Examination for
Inspectors.

4. T.A., who have passed the Departmental Examination for Inspectors.

5.Steno Gr. Il & 1, who have passed the Departmental Examination for
Inspectors.

6. Steno Gr. Il and now re-designated as Stenographer Grade-1I who have
completed five years regular service after induction and passed [T] Exam.

Provided that the partially qualified candidates of the Old Pattern
Examination shall alsc be eligible to appear, for the unqualified papers/paper
only, in the New Pattern examination 2010 and subsequent years as per paper
matching schedule given in Rule V(B) below subject to the age limit and ceiling of
number of chances stipulated in Rule [V{ii) below.

This eligibility is for the limited purpose of allowing the Old Pattern
candidates, the concession of passing the unqualified paper(s) of the Old Pattern
and shall lapse as soon as they reach the age limit/ chance ceiling stipulated
below in Rule IV (ii)

Provided that the SC/ST candidates, who have fully qualified the old pattern
or new pattern examination in the past with relaxed standards, shall also be
eligible to take the examination for betterment of their results subject to the
ceiling of number of chances stipulated in Rule IV (A) below.

RULE - IV : CHANCES PERMISSIBLE AND AGE LIMIT
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i) For New Pattern candidates

(a) A maximum of 10 number of chances may be availed of by a candidate;
(b) There shall be no bar on age limit for appearing in the Departmental
Examination

EXPLANATION(s) : In calculation of maximum number of ten chances, the
chances, availed by the candidates prior to the 2009 Examination shall not be
taken into account. In the calculation of maximum number of chances actually
availled by the candidate, the chances for which he is allowed to appear in the
Examination shall be taken into account irrespective of the fact whether the
candidate takes the examination or not. Once a candidate has been permitted to
appear in the examination, withdrawal of candidature shall not be allowed.

(c) The candidates who have already qualified a paper/examination are not
eligible for re-appearing in that paper/examination, except for
betterment candidates who are allowed to appear in examination for
bettering their scores once they have qualified the entire examination as
reserved candidate.

ii) For Old Pattern candidates

(a) The age and number of chances for these candidates shall be same as laid
down by Rule IV of erstwhile Departmental Examination Rules for ITOs -
1998 i.e. the age of the candidate on 1st April of the year of Examination
should not exceed 35 years (in the case of SC/ST candidates there shall be
no age limit) and the maximum number of chances a candidate can avail is
ten.

EXPLANATION: For the purpose of counting the number of chances available to
a candidate for availing the concession mentioned in 1st Proviso to Rule Ill above,
the number of chances already availed by the candidate under the Old Pattern of
examinaticn shall be taken into account. In the calculation of maximum number
of chances actually availed by the candidate, the chances for which he is allowed
to appear in the Examination shall be taken into account irrespective of the fact
whether the candidate takes the examination or not. Once a candidate has been
permitted to appear in the examination, withdrawal of candidature shall not be
allowed.

(b)The candidates who have already qualified a paper/examination are not
eligible for re-appearing in that paper/examination, except for
betterment candidates who are allowed to appear in examination for
bettering their scores once they have qualified the entire examination as
reserved candidate.

Rule - IV [A) :- Betterment chance for SC/ST candidates
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{a) The SC/ST candidates, who have fully qualified the Departmental
Examination either under the Old Pattern or under the New Pattern with relaxed
standards, shall be allowed further chance(s] to take examination for
improvement/betterment of the result in the respective paper(s) subject to the
overall ceiling of ten chances stipulated in Rule 1V, For this purpose, the number
of chances already availed by the candidate in qualifying the examination under
the respective pattern shall be taken into account. The candidates who have not
fully qualified the examination are not eligible to avail betterment chance for
improvement of the result in the respective paper(s).

(b) The SC/ST candidates, who have qualified with relaxed standards in the
Old Pattern, shall be permitted to take the corresponding matching paper(s) only
as per matching schedule given below in Rule V(B)

(c) The SC/ST candidates, who have qualified with relaxed standards in the New

Pattern, shall be permitted to improve their results by appearing in the paper(s]
given below in Rule V(A).

RULE - V : SUBJECTS OF THE EXAMINATION

(A)For New Pattern candidates (including for New Pattern SC/ST
candidates availing betterment chance)

(a) Each of the 3 objective type papers (Paper 1 to 3) shall consist of 100
questions to be attempted in 2 hrs. Thus each question shall carry 1 mark.

(b) 1/8h mark shall be deducted for every incorrect answer for the objective
type papers.

(c) The subjective paper {paper 4) shall bc of 3 hours and shall be a test of
candidates’ application skills in Tncome-tax law and computation’ &
‘Advanced’ with each of these subjects represented in the proportion of
50:50.

(d) For the purposes of paper 4, only Bare Act/ Rules or basic ready reckoner
containing tax tables, depreciation rates, capital gains index shall be
allowed to be carried into the examination hall.

(e) No scientific calculator, mobile phone or any other electronic gadget is
permitted to be taken into the examination hall, however the arithmetic
calculator is permitted.
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| No | ) S . ] Marks
1. ! Paper-1 Income Tax Law and Computation| Objective 100
_ | (Without books) . - = - =l
| 2. | Paper-2 Advanced Accountancy (Without books) | Objective 100 |
3. | Paper-3 Allied Laws (Without books) Objective 100 |
4 Paper-4 Income-tax & Accountancy (Combined | Subjective 100
| | Practical) (With LT Act & Rules) B ]



(B)For partially gualified Old Pattern candidates/ Betterment chance

candidates of old pattern

The paper matching schedule shall be as under:

S. Unqualified | Matching Paper(s) to | Paper(s) to be Type Maximum
No. Paper of Old be taken by the specifically Marks
Pattern candidates in the set for
New Pattern partially
qualified
Old Pattern
candidates
only
1. IT Law-1 & I | Paper-1 :- Income Objective 100
Tax Law and
Computation
(Without Books} and
Paper-4 :- (IT & Subjective 100
Accountancy)
Combined  Practical
(With I.T Act & Rules)
2. Book Paper-2:- Advanced Objective 100
Keeping Accountancy
(Without Books) |
3. Other Taxes | Paper-3:- Allied Laws Objective 100
(Without Books]
4. Office | —=mmmmmmeee- Paper-5 as per | Objective 100
Procedure Old Syllabus
(Without
| B Books)
5. Examination | — ---s-v-semveoaooen Paper-5 To be 150
of Accounts conducted by | Subjective
& language the concerned
Test CCIT/CIT
(Examination)
as per past
practice B .

(a) Each of the four objective type papers (Paper 1, 2, 3 & 5) shall consist of
100 questions to be attempted in 2 hours Thus each question shall carry 1

mark.

(b) 1/8% mark shall be deducted for every incorrect answer for the objective

type papers,

(¢) The subjective papers (Paper 4) shall be of 3 hours and shall be a test of
candidates’ application skills in ‘Income-tax Law and computation’ &
‘Advanced Accountancy’ with each of these subjects represented in the
proportion of 50:50,
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{d) The Examination of Accounts & Language Test shall be of three hours &
forty five minutes and have the same format as in the Old Pattern

{e) Candidate have to pass Paper 1 & Paper 4 together

(f) For the purposes of paper 4, only Bare Act/ Rules or basic ready reckoner
containing tax tables, depreciation rates, and capital gains index- shall be
allowed to be carried into the examination hall.

(g) No scientific calculator, mobile phone or any other electronic gadget is
permitted to be taken into the examination hall, however the arithmetic
calculator is permitted.

RULE - VI : PASS PERCENTAGE

For New/Old Pattern candidates and PwBD/SC/ST candidates

(a) A candidate will be declared to have completely passed the Departmental
Examination for ITOs if he/she secures a minimum of 50% (45% in the case of
PwBD/SC/ST candidate) in each of the subjects referred to in Rule V above
and 50% marks in aggregate (45% in the case of PwBD/SC/ST candidate). No
further relaxation of standards will be considered or admissible in favour
of any candidate from any category whatsoever.

(b} A candidate who has secured 50% (45% in the case of PwBD/SC/ST
candidate) or more marks in a particular subject or subjects in one
examination will be exempted [rom appearing in that subject or those subjects
in the subsequent examination. For the purpose of reckoning 50% marks {45%
in the case of PwBD/SC/ST candidate) Paper- 1 ‘Income Tax Law &
Computation’ & Paper 4 Income Tax & Accountancy’ (combined practical] will
be treated as one subject for Partially qualified old pattern candidates and
Betterment chance candidates of old pattern

(c) Marks in any paper being a fraction like Y4, %, % shall be rounded off to
the nearest whole number i.e. 39% shall be rounded of to 39; 39% & 39%

shall be rounded off to 40;

(d) A candidate, who appears for two unqualified papers of the Old Pattern and
does not qualify the prescribed matching papers in the New Pattern and at the
same time exhausts his number of chances stipulated at IV(ii] above, would
not be allowed the benefit of carryover of exemption of the qualified matching
paper when he/she shifts to the New Pattern of Examination

RULE - VI-A: GRACE MARKS

A candidate may be allowed a maximum of seven grace marks in the following

manner
a) Where a candidate is fully qualifying the examination, in a year, the whole
of seven grace marks may be allowed in one paper subject to the condition
that no grace marks have been availed in any paper in the same or previous
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examination in obtaining exemption from reappearing in any paper of that
examination.

b) Where a candidate has already availed grace marks in the past in passing
individual paper(s) in the same or previous examination, the grace marks
already availed shall be reduced from the maximum permissible seven grace
marks and the balance il any, shall be allowed to the candidate.

<)

For the purposes of obtaining exemption [rom re-appearance in individual

papers a maximum ol two percent ol the total marks ol the paper shall be
allowed as grace marks.

RULE -

VII : TREATMENT OF CANDIDATE USING UNFAIR MEANS

A candidate who is or has been [ound to be indulging in any one or more of the
following :

i.
ii.
iii.
iv.

v.

vi.

vii.
wiii.

Obtaining support for his candidature by any means;

Impersonating;

Procuring impersonation by any person;

Submitting fabricated document or documents which have been
tampered with;

Making statements which are incorrect or false : suppressing material
information;

Resorting to any other irregularity or any other improper means in
connection with his or her candidature for the examination or in
connection with the result of the Examination;

Using unfair means in the examination hall;

Misbehaving in the examination hall in any manner and

Attempting to commit or as the case may be to abet in the commission
of all or any of the acts specified in the loregoing clauses.

Stealthily or forcibly taking or attempting to take the answer sheet out of
examination hall

May, in addition to rendering hirnself/herself liable to criminal prosecution and
disciplinary action under the appropriate rules, will be liable to any one or more
ol the following penalties:

(a)

(b)
(c)

to be disqualified by the Competent Authority from the examination for
which he/she is a candidate and be dcclared as failed obtaining Zero
marks in all the papers in which he/she appeared in that Examination.

to be debarred either permanently or for a specified period by the
Competent Authority.

to be given an adverse entry in the Annual Performance Appraisal Report
by the Controlling Officer / Reviewing Officer on the advice of the
DIT(Exams).

Explanation I : “Competent Authority” shall be the DIRECTOR OF INCOME TAX

(Exams), New Delhi.
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Explanation IT : A candidate found in possession of any paper, book, note or any
other material, the use of which is not permitted in the examination hall shall be
deemed to have used unfair means in the examination hall. Candidates
communicating with each other or exchanging calculators, chits, blotting papers
etc. (on which something is written) shall also be treated to have used unfair
means.

RULE - VIII : PROCEDURE FOR AWARD OF PUNSIHMENT

(a) The Competent Authority shall issue a memorandum to the candidate
requiring him/her to submit his/her explanation within 30 days {which
may be extended at the discretion of the Competent Authority in
appropriate case for sufficient reasons) of the receipt of the memorandum
of charges of which he/she has been found guilty.

(b) The Competent Authority shall examine all the material available on record.
After making a careful evaluation of the said material on record, if the
Competent Authority arrives at the conclusion that the allegation against
candidate stand proved either wholly or partly, he/she shall proceed to
determine the punishment to be imposed and pass appropriate order in
writing.

RULE - IX : REVIEWING AUTHORITY

(a) A candidate aggrieved by the order of punishment by the Competent
Authority under Rule-VIll may within 30 days of the receipt of the said
order represent to the Director General of Income Tax (HRD), New Delhi for
the review of the punishment order. The Director General of Income Tax
(HRD), New Delhi shall have the powers to condone the delay in filing of the
review petition for a further period of 30 days from the date of receipt of the
said order of punishment by the candidate.

(b) The Director General of Income Tax (HRDJ], New Delhi after going through -
the facts reported to him/her appraising the evidence on record and the
representation of the candidate, shall pass appropriate orders in writing.
The order passed by the Director General Of Income Tax (HRD), in respect
to all matters connected with the imposition /modification or revocation of
the punishment shall be final.

RULE - X : REVALUATION & REPRESENTATION

a) No request shall be entertained under any circumstances for
revaluation or re-totalling of the Answer-scripts for the objective type
papers.

b) The request for recounting of marks will, however, be entertained for
the subjective type paper, if a representation is submitted by the
candidate to the Chief Commissioner/Commissioner (In-charge of
Examination) within 45 days from the date of issue of the result by the
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Directorate or 30 days of the declaration of the result by concerned
CCIT/CIT (Exam) whichever is earlier.

For this purpose the date of uploading of result on the departmental web site
“incometaxindia.gov.in” shall be taken to be the date of issue of result by the
Directorate.

RULE - XI : APPLICATION FOR APPEARING IN THE EXAMINATION

a)

b)

The application for appearing in the examination will be made by the
candidate to the jurisdictional Chiel Commissioner of Income Tax /
Commissioner of Income Tax (Incharge of Examination) in whose region
or charge he/she is posted at the time of applying for the examination.
The application will be made in the prescribed format as and when
called for, after the declaration of the results for the preceding year by
the CCIT / CIT (Incharge of Examination).

The application received after the last date notified for the purpose,
shall be summarily rejected without assigning any reason and no
correspondence in this regard shall be entertained

No request for change of examination centre shall be entertained unless
the same is due to transfer of the candidate subsequent to submission
of application form.

In the event of transfer of the candidate subsequent to submission of
application, the candidate shall forward a copy of the previous
application form along with transfer order through the CCIT/CIT
(Examinalion) in the new charge to the Directorate.

All candidates are required to retain a photocopy of the application form
submitted by them.

RULE - XII : LIST / STATEMENT TO BE SENT BY THE CIT, IN-CHARGE OF

EXAMINATION

(i)

The Chief Commissioner of Income Tax/Commissioner of Income Tax
{Incharge of Examination) shall send the following lists of statement to the
Director of Income Tax (Exams):

List “B” of the candidates allowed to appear as per
permission granted by the CCIT/CIT (Incharge of
Examination) including the Roll Nos. allotted to the

| candidate and the exemption marks obtained by them in
| different subjects in earlier years’ examinations in the
| prescribed proforma. The absentees in the examination in
| any particular subject(s) must be marked ‘A’ in Red ink.

Within 15
days of the
conclusion of |
examination, ‘
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RULE - XIII : RESULT OF THE CANDIDATES

The result of the examination will be compiled in the Directorate and
communicated to the Chief Commissioner of Income Tax /Commissioners
(Incharge of Examination). The Chief Commissioner/Commissioner (In charge of
Examination) will announce the same to the candidates showing the marks in
each subject. They will declare the names of the candidates who have passed the
examination fully and send the list of [ully successful candidates to the Director
of Income Tax (Exams), Director General of Income-tax (HRD) and the CBDT
within 15 days of the declaration of the results.

Explanation:

{a) Delay in conduct of Examination or declaration of the results shall not give
rise to any rightful claim to the applicants for being considered for
promotion for vacancies of the year by deeming to be eligible as on 1st of
January of the relevant vacancy year irrespective of when the Examination
is held and when the results are declared;

{b) No relaxation, whatsoever, would be given to any categories ol employees
cn account of delay in conducting Examination or declaring the results
thereol.
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